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SHR1 JYOTIRMOY BASU (Diamond
Harbour) : Mr. Chairman, Sir, I support
the Resolution moved by my hon. friend,
Shri George Fernandes.

MR. CHAIRMAN : | have to take up
the Half-an-Hour discussion at 6-30 P.M.
So, finish it in two or three minutes.

SHRI JYOTIRMOY BASU : Let us first
understand the behaviour of the British
during the Pakistani aggression and, in
particular, what the B.B.C. had done.
Who had started the Kashmir trouble ?
Lt. Scott, a Briton, who was placed with
the Gilgit Scouts there.

Then, herc is this Immigration Act by
which they are restricting the coloured
people. The next is Rhodesia. Who are
Rhodesian? My little knowledge about
them is that they are the old civil servants,
the planters, who went back from colonies,
who could not fit in with the society in
Britain, and took shelter in Rhodesia.
Rhodesia is another Britain. Britain s
giving them money; Britain is giving them
materials: Britain is giving them war-
materials; Britain is protecting them and
creating a smoke-screen for the rest of the
world.

Even today, there are these British firms
in this country which are practising dis-
crimination on racial grounds. They do not
admit coloured men even today, in India, in
some of their clubs.

Financially, they have been plundering this
country more since 1947, They have found
these tactics of under-invoicing and over-
invoicing and plundering this country.

Lastly, they are releasing the Gorkha
Brigade from Malaysia in order that the
Gorkha Brigade can go and serve the
American cause in Vietnam. That is the

% point,

These are all the acts of hostility towards
this country and coloured people in_general.
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It is not only that we should leave the Com-
monwealth but we should try to resist dis-
crimination on racial grounds everywhere
in the world, specially what is happening in
America today against the Negroes. We
must also pressurise them that they cannot
discriminate the Negroes against the whites
on racial grounds.

Mr. CHAIRMAN : We will continue
the discussion on the Resolution the next
day.

18.29 brs.*

BHARAT SEWAK SAMAJ
MR. CHAIRMAN : Shri N. K. Somani.

SHRI AMRIT NAHATA (Basmer):
Sir, T rise on a point of order. I have
nothing to say on the merits of the subject
which we are going to discuss for half an
hour. But I learn that Mr. Somani who is
to raisc this discussion is very much publicity
conscious and he gets a lot of publicity
because he has his own press. s it permit-
ted to a Member to supply a brief resume
of the speech that he is going to make in the
floor of the House in advance to the press?
I know for certain that he has distributed a
cyclostyled copy for favour of publication to
the press people in which he says that Mr.
Somani spoke such things on the floor of the
House. He has not yet spoken .

So, I would request you to direct the hon.

Member not to speak those things which he
has already circulated to the Press.

MR. CHAIRMAN : That copy is not
laid before me. Anyway, I leave it to his
conscience.

SHRI N. K. SOMANI (Nagaur) :
Mr. Chairman, I am rising with a very
heavy heart. .. .. T

SHRI AMRIT NAHATA : What is your
ruling, Sir 7 Have you directed the hon.
Member that he should not speak those
things which he has already circulated in
advance to the Press, othcrwise, it would
be a breach of privilege

MR. CHAIRMAN : | am not aware of
the fact of circulation. 1 am not aware ol
any papers, to which the hon. Member has
made a reference, having been circulated.
That is not before me. I cannot give any
ruling.
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SHRI N. K. SOMANI : 1 am rising with
a very hoavy heart because normally I
would pever take up any cause against a
voluntary body. 1 am one of those who
would like to motivate people’s energies and
time into constructive voluntary activities
but when, because of government collusion
and tbe conduct of the Bharat Sewak Samaj
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for thelast 15 years or so, the repeated at-
tempts by this House, by the PAC in 1965
and later this year—all cumulative efforts
of this legislative body—have failed to bring
to light the exact conduct and size of the
financial operations of that body, then 1
think that it becomes a weasel and a wasted
effort, that it becomes a criminal con-
duct, and the things that have come to light
before this House not only through the PAC
document but others reveal such a sordid
drama of embezzlement, misappropriation,
nepotism and corruption that this Govern-
ment and this House should take a serious
note of these.

Before 1 go further into the details of this
case, I would like to briefly recount that in the
year 1952, this non-official voluntary organi-
sation, was supposed to engage itself in mul-
tifarious, constructive, social activities, but
it concerped itself with, and permeated,
ull sections and Ministries of the Govern-
ment of India and, therefore, the Central

Government, either at this stage or at any
other stage, cannot disown any responsibility
that the Bharat Sewak Samaj is an autono-
mous body, that because the accounts have
not been able to be produced so far, it
cannot do anything in the matter. Sir, this
is a question where a body has been enjoying
the privileges of a voluntary body and at the
same time the immunities of a Government
department; otherwise, it is not possible at
all to explain the large number of irregulari-
ties, to explain the concessions that have
been enjoyed by this body in complete viola-
tion of all Government of India rules,
administrative as well as financial; specifi-
cally, financial rules 149(3) have been broken
consistently by the Bharat Sewak Samaj
under the Presiding Ministries which are
many. Let us see who is mainly responsible
for this drama and who is responsible for
perpetuating this stinking story of the
misuse of public funds. Either the Plan-
ning Commission which was being conducted
for a number of years by Shri G. L. Nanda
who was also the president of the Bharat
Sewak Samaj until it was brought to the
notice of the House by the PAC Chairman,
Shri R.R. Morarka, for which he paid a very
dear price and as a result of which there
was an altercation in the Lobby of this very
House after which the speaker of the House
had to pull up the Members, or Shri Nanda,
or his associates and favourite officers who
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continue even now, in spite of the fact that
the Bharat Sewak Samaj affairs and files
have now been sent to the present Ministry,
to be in charge of public cooperation in the
Planning Commission, which 1 propose to
show in a little while, are responsible for
this. The Information and Broadcasting
Ministry cannot manage its own funds and
for the publicity of the Bharat Sewak

SHRI AMRIT NAHATA : Ona point of
order. I am sorry to raise it. I thought that
the hon. Member would take some heed of
what I said and he would not speak those
things which he had circulated in advance.
Here is the resume of the speech which he has
circulated and I am just handing it over to
you.

Wl ®aT AW A : W qGIA,
a1 foga v faar & 9o% o
# & qgfl q@ 9g SAAT 9@ §
feam @ s T g €7
gfz gemE 981 § ot ag #1 it
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N IE | WA FFW T afag |
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MR. CHAIRMAN : The relevant rule on
this is that the notice shall not be given
publicity by any Member or other person
until it has been admitied by the Speaker and
M21LSS/68—14

Samaj (H.AH. Dis.) 2760

circulated to the Members. But in this case
it is not a question of notice but of something
sent for publication by the Member and
which is entitled ‘Press summary of Shri
N.K. Somani's (Swatantra) speech delivered
in the Lok Sabha on the 22nd March, 1968,
on a half-an-hour discussion regarding the
working of the Bharat Sewak Samaj' and
todayis March 22nd. This has been given
to me by the hon. Member Shri Amrit
Nabhata, but it is just a cyclostyled copy of
his speech........

ft 7y fomd : gEEr wEENE
TR 9 YR § | T AT
dfer &G, s9 sewt Sod
awefs  wgRE, At T@E T
afsd

SHRI D. N. PATODIA (Jalore) : It is
nota copy of the speech; it is a summary
of something.

SHRI MADHU LIMAYE : Please do
not take cognizance of that.

SHRI CHANDRA JEET YADAV
(Azamgarh) : How can he give asum-
mary of something which is not there 7 In
vacuum, nothing can be there,

SHRI UMANATH : (Pudukkottai)
That rule relates only to parliamentary
record. Itis nmot a parliamentary record,
which is in circulation.

ot fawfa faw (snfgrd) @ «n
q gyt weaT AW & qgw Y AT
e 89 B & @E ?

MR. CHAIRMAN : Kindly listen to me.
This paper or this document that has been
delivered to me does not bear the hon.
Member's signature. It is just a cyclostyled
copy; the speech that he has delivered so far
is just the same as it is put down here. But I
cannot take cognizance of it. All that I
can say is that if this is exactly said to be the
speech, then the press may only report
what he says in the House and not go by
this.

SHRI CHANDRA JEET YADAY: The
hon. Member claims to expose a fraud.
But he is alleged to have committed a fraud
in the eye of the House. This is serious.
It is an aspersion.
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SOME HON. MEMBERS: No, no.

MR. CHAIRMAN : 1 have already given
my ruling. No more discussion.

SHRI CHANDRA JEET YADAV:
1 am only requesting him in his own interest
that he should deny it, if it is not so, be-
cause he is present here.

SHRI N, K. SOMANI : Idid not give
it.

MR. CHAIRMAN : The hon. Member
says he did not give it. (Interruprions).
SHRI D. N. PATODIA : This is not

the way the Bharat Sewak Samaj can be
saved.

ol waTaw N 3 Al 9T
% @I 9T = TreAr )

ot e wor FTERar sy A

WT § W@ ¥aF gETe Y AT
.

Qf AWAT wEET ;WK d9F
g ot TEET AT &, AT AT T-
T FAE

MR. CHAIRMAN :I can take cognizance
of this only if this paper which is circulated
bears the signature of the hon. Member,
or if it is admitted in the House to be a
genuinely circulated paper, circulated by
himself. He denies it. What else can you
do ? I will ask him to proceed.

st wfer wow @aAd o wEwS
W @A g, oo o T g
g T A T 3

. SHRI N. K. SOMANI : I can quite appre-
ciate why these attempts at blackade are
made in this house.

1 was saying that nearly all the Ministries
of the Government of India are not only
involved in the matter of overlooking these
large grants; they have never made any
attempt to bring these facts before the public,

As I was mentioning before I was inter-
rupted, the hon. Prime Minister when she
was pretiding over the Ministry of Informa-
tion & Broadeasting during 1964-65 thought
it fitto give lots of grants for Plan publicity
to this organisation; the Ministry of Health
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gave large grants to popularise family plan-
ning through the agency of the Bharat Sewak
Samaj. What is more, the wonder is that’
the Ministry of works and Housing gave
acolossal grant about which no accounts
are yet traceable. Is there no other agency
which could do propaganda on behalf of
the Government of India? Either the
Minister should say that their Ministries are
not competent to do it or they should say
that the Works and Housing Ministry’s
works are not properly done. There is the
case of Kosi, where millions of rupees
were spent through the BSS. Let the
accounts berendered not only to the Govern=
ment of India but to this Parliament. The
Finance Ministry, which is always so
orthodox, so conservative, which is chary
and wary of clearing voluntary bodies... ..

o {aqfa fum : qwmfa 7gEE,
HR AFAT gee A fREr & @
g a1 wraw g fe fear fafeaw
FTHTH FAT 8

SHRI N. K. SOMANI : He can ask the
Minister later about it.

But out of turn in a very rushed atmos-
pherc, an income-tax clearance certificate was
given by the Government of India to this
body. The Public Accounts Committee in
that historic document, produced orginally
by Shri Morarka, who, as 1 said, had to
pay the price for bringing these facts to
light, and in a later document produced by

Shri Masani brought these things to light.

o =g W3 : g FW AR
=81 gAT % ATEl w9 @9 FI IR
gTar T 7

sii fuma fmw @ oamos fem oY
7 fauaraw v aga === far g
SHRI N. K. SOMANI : Before that there

was an altercation here, in which he had to
pay the price ultimately.

A Labour court in New Delhi on Septem-
ber 15, 1966, declared that this particular
volunteer body, which is doing all these
professional and profit-making activities
isan industry. In spite of that, there has been
no action taken on the misappropriation or
non-rendering of accounts.
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What is most surprising is that the All-
India Chairman of the Bharat Sewak Semaj,
Swami Harinarayananand made a public
statement on 2Ist December, 1967 that Rs.
50 lakhs in the past few years have been lost
due to ineffective control and lack of
supervision of Bharat Sewak Samaj.

What sort of activities have they been in-
dulging in ? I will just quote one instance.
The Chairman of the Gujarat Bharat Sewak
Samaj, late Shri Raoji Bhai Patel, had a
wonderful document entitled The Human
Urine Therapy, where he advocated that every
man and woman should drink his or her
own urine as a solution of all ailments and
this project was fully financed by the funds
of Bharat Sewak Samaj. The preface or
foreward to this wonderful book was written
by no less a person than our Deputy Prime
Minister | I leave it to the judgment of
the House about the utilisation of funds.

Of late the Finance Ministry of the
Government has been publicising the names
of individuals and firms alleged to have
evaded tax amounting to Rs. 2,000 to Rs.
Rs. 5,000, They have publicised long
lists of names from all parts of India. But
when crores of rupees are being cmbezzled
and accounts are not rendered, responsibility
is being fixed on nobody and the Govern-
ment of India is completely silent.

I said before that this is a unique organisa-
tion enjoying the privileges of a voluntary
body and the immunities of a Government
department. How can you otherwise explain
Government servants from the Planning
Commission and other ministries being sent
on deputation to the Bharat Sewak Samaj?
As a result of the PAC report in April 1965,
the then Home Minister, Shri G. L. Nanda
was forced to sever his connections with the
Bharat Sewak Samaj and the Sadachar
Committee, as a result of a debate initiated
by Acharya Kripalani.

Another very important Congress mem-
ber, Mr. Brij Krishna Chandiwala ridiculed
that 34th report of the PAC and siad, this
is like Miss Mayo's book on India. The
Speaker, Sardar Hukam Singh, pulled up
that person. I would briefly summarise
the PAC report about the misuse of funds,
mismanagement, inefficiency and nepotism.
The PAC said that the total grants-in-aid
given to Bharat Sewak Samaj by the Central
Government was Rs. 2.30 crores and by the
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various States was Rs. 96 lakhs during
1952-53 to 1964-65. Thero has been defal-
cation and suspected embezzlerment, which
should be investigated. They also said  that
concerted action should be taken .

3 attempts have been made to obtain
the consolidated accounts of . Bharat
Sewak Samaj. 1 would read out from a
confidential document of the Government
of India about the state of affairs of the
accounts of the Bharat Sewak Samaj ;

“On the whole, one could not fail to
conclude that the financial position of the
Bharat Scwak Samaj is rather unsatisfactory.
The district and pradesh construction
offices have practically disintegrated,
As largeworks advances remain outstand-
ing for long, the liquid assets are negligible,
losses are heavy and prospects of recovery
of advances are dim."

st 7y fowd : dQ QA A
AT 8 369 & AT | TEN UH
W TEEw F a §1 93E
frar § safew & i W § fF wg
QT TR FEA F G AT WIfEw
1 & AT TR g W R afe
F{AT TET & T IR T FA
F faq smew §ifsw

SHRI N. K. SOMANI : I am ready to
authenticate it and place it on the Table.
[Placed in Library, See No. LT-628/68].

Sir, 1 would like to contiunue by saying
that this same note refers to how Bharat
Sewak Samaj will ever be able to repay the
huge debits and other liabilities which they
have to discharge to Government and sundry
creditors. They say it is really a big question
mark.

I would now come briefly to certain per-
sonalities involved and why a fair inquiry
is not possible unless all the officers who are
involved in this and who continue to preside
over BSS and public cooperation are not
suspended immediately. There are Mr,
& Mrs. HK.D. Tandon. 1 generally do not
name anybody in this House and today I
do so with a full sense of responsibility. Shri
Tandon is today incharge of public coopera-
tion in the Planning Commission and his wife
is a very high officer. Through the collusion
of one Shri M. Bhatt..........
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SHRI SHASHI RANJAN (Pur) :
Sir, it has been the practice in this House not
to mention the names of officers who possi-
bly cannot defend themselves in this House.
It is unfair. I think you should direct the hon.
Member not to mention names and 1 would
request you to expunge the names he has

st wfe wowr awogdr A, A

W AP IN fear S awar § )
W A Wi @t @ fom @ I
Fq YT ERAE |

MR. CHAIRMAN : The hon. Member
has mentioned the name of an officer in the
Planning Commission. 1 am sorry I cannot
allow it unless rule 353 is observed according
to which advance information should be
given to the Speaker.

SHRI RANGA (Srikakulam) : He will
withdraw the referece to that officer.

MR. CHAIRMAN : In spite of that, it is
mentioned in the paper which he has denied.
His speech is exactly as mentioned in the
paper. Is it just a coincidence, or some-
thing else ?

SHRI N. K. SOMANI : Sir, 1 would like
to conclude with a very fervent plea to the
bon. Minister that in view of all these alle-
gations it would be proper if a judicial inquiry
is instituted. I was before a few days in-
terested in demanding a CBI inquiry. But
looking at the currents that are at work and
looking at the whole trend of this affair,
1 think this matter requires a judicial inquiry
to be conducted. At the same time, all the
property, fixed and liquid assets and every
bank account of BSS should be frozen and
attached forthwith. If you are interested in
recovering your money and the amounts due
from BSS you would notbe ableto do so
until you do this. And, finally, the officers
who are responsible for the perpetuation of
this fraud should be suspended forthwith.

SEVERAL HON. MEMBERS ROSE—

MR. CHAIRMAN : I am sorry, I cannot
accommodate all of them. A number of
hon. Members have sent their names. QOut
of them, four names came out of the ballot.
Only those Members can ask questions.
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Their names are Shri Ranga, Shri Madhu
Limaye, Shri Y. P. Mandal and Shri Kanda-
ppan

Wl wfw woo aredat ;s G
T H1% ATET, 5 | AAAIT q5E A
sEr g fE g g far g 1 & s
ifF dw fafer a@ @ W@
AL FAY AT I ATIHT HT ww_@w
g SitfF AT ST A FAW ¥
WA F 99 BUA g | ¥ TEIT 0
®Y sferr amgar g |

SHRI RANGA : Mr. Chairman, I am
surprised at the extraordinarily great
vigilance that is being displayed by a number
of our friends in this House from the
Congress Benches, I do not know with what
objective. Now [ can tell you that these
friends were not those who founded the
Bharat Sewak Samaj. 1 was one of the
founders of Bharat Sewak Samaj along
with Shri Gulzarilal Nanda. But, at the
same time, in 1960 I resigned from it on a
very important point. There were several
points but one of them was that BSS was
being based so entirely on the Congress
organisation and the good wishes and the
consent and assent of the DPCC President
and district Congress Committee President.
I warned Shri Nanda against the dangers of
it but he would not heed my advice. He had
paid the panalty for it.

MR. CHAIRMAN
question 7

SHRI RANGA : 1 wculd like the Govern-
ment to enquire into it whether it is not a
fact that the BSS has come to be exploited
willy nilly, with or without conscnt or the
knowlcdge or approval of its top founder,
that is, Shri G. L. Nanda, by the Congress
organisational bosses at the State level and
at the district level and whether it is not a
fact that the largest number of people who
were allowed to man these various contract
works which came to be tagged on to the
BSS's other useful activities also happened
to be Congressmen, office-bearers of the
Congress organisation and the Congress
youth organisation and various other or-
ganisations and whether or not a majority
of these people, whose activities have come
in for the adverse comments by the Public
Accounts Committee Were also not Congress-
men, and if Government were to unravel

: What is his
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all these facts would it not be inadequate,
as my hon. friend, the Deputy Minister
stated the other day, as also by the
Minister, to be satisfied only with a depart-
mental inquiry 7 Would it not be just and
proper and in the interest of public service
and public morals that they should appoint
an independent judicial commission to go
into the questions that were raised by my
hon, friend and also the questions that I have
raised and the other questions that other
friends would be raising in this debate ?

19.00 Hrs.

MR. CHAIRMAN : It was laid on the
Table.

ot Wy fewd : JEET WA W
Ffor & &1 QR afaw g 1

MR. CHAIRMAN : The paper was laid
on the Table, not circulated to the Mem-
bers yet. How is it in his possession ?

st vy fewd : @R SAR AR

SHRI KANWAR LAL GUPTA : When
itislaid on the Table, it is the property of the
House. Any Member can make use of it.

© W@ E | I ¥IF @ A qg
ww fear & fs o fgw @efnw
Y aF 63 ¥ fqfew ol afadw
tfeqr s & @ 25,000 IEx
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frd, fR Qum e ¥ Swew
( AFPRO ), w aff =g
Hro e Qo AT FaT WT Y, IAY
5,000 %o far 1 waifaw  foeite
gfadw gfem s ¥ 1,10,598

freft, ¥ a § g fafma &7 ¥
T TR L | I A

“Minister of Home Affairs, Finance &
External Affairs who were contacted,
said there was no set Government pro-
cedure for scrutinising receipts of foreign
donations by private organisations in this
country. Secondly, even as reported by
Bharat Sewak Samaj, the information
does not carry details of when exactly
the amounts in questions were received
by them.”
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g AT Aww g & @ | 9w 7g
1952-53 § W& g o7 qW HOA
dR awed dfefads 1 & S
e 9@ | wmewr AW g fe
300 fa=i & oo Ag @ FL@IR |
AT soTe W, FIWHIC & & HT F=a7
FAMD aF @ FT FW GAT FAT
=t AT 4 34 ol #raaFEr
AR IEF A S T fag @ o
To #lo &1 off foR (I &%
qar) § € 9 | IEF TN 2HFVOE
fewar & agam smeam § 0
*The Committec are glad to note that
replies to almost all the recommenda-
tions have since been received though

the time takin by the Minister to
furnish them was unduly long.”

3497 foile mgn & @ I =9
Fewz § ug oFf foo 7 @y S ar
&R F1 oF qoe feié e g o
zafed d yTEIOT STRET T H@IEd
A7 o7 JMAT T FZAT 9EaT g fF
=T AT ATAT FT Glo To Hlo T TLHIT
I T Fara AT qE @ g
wAl faym g A FuE agl af
g 03, SfFa &f engd ¥ gEnEn
oy qifefera 39 &7 A A & &)
I AE ¥ A AAHE qEedl A
ATEATH H I T AT AR M@
afes Tga wFATIHT AEA e

A
aWIfR WEEA AT [ TATH F4T

2

SHRI N, K. SOMANI : Is he replying to
the debate ? (Imterruption)

s WA YA WEW AU 3%
Fgm R fr v aw ww X ¥ aw
1952-53 ¥ a9 ax fag ferdde
Faree STV o S99T fFAwly gfe-
firke st anfye smerges faek g |



2771 Bharat Sewak

fET ot 12 T F A dre o o
T Un Fafwsde RO wiqr af
T &g warer &1 T F 3 A AL
q g gawar f5 9@ @@ A A
% NET TEA dfo THo UFo & &
T Sgin Afews geEEdr F1 aw
i 7@ Fo1f

st T fag (JETS) : EETE
AT ot & AT Aw & g, gL fawa
JT off T 4 I94, 4§ W =S
arT 49 1

awafa wEREE ;. AEAAIT TRE
fafrezr grga & maw g6 adifw
oo feeemm o foar gaz &
AT §eE #ae g 99 dEd
A

st gRATNER WIW : ¥ Al eT
aa fgma femr mar efw fewT 12
AT FT OF A FHINREET dI9E
AT WAT, 9 W TS & A T
g fogr o, @ WY zmawe S Al

ITE Il F |

7 ua @ Faw gew e g fa
F7 9% 98I 78 & fF g A AL gve &7
F qger afzfeez o qaafreey ol
FGRUE (I TR O el
anfsz srwrae o fear a7 v 7

st ot fag :ond € AW al
fas faifea am @ € & 1 u@
g© qifafea @ o g1 AfEd

awrafa WERE AT AT ST
ot 73 A HqAT qAT g0 &< foa ?

Wl THAT WEW WEW : 12§
g F I@ TF FAINASET FFE
fear mar & WG Faw FEI
99 TEAW FT WIEA F1 IOAE]
F O g | @ T g
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T & & 1 F ST TEan § fe ww
ag wgr !

T T OF AL AT FT AGAT
T FT FHT FTAT E

T far ufed smwgdY ey,
fa1 ara, qt famm s AR g

SHRI S. KANDAPPAN (Mettur) :
It was quite an intercsting sight to notice
that, when Mr. Somani was making his
obscrvations, the Congresss members were
getiing  agitated. I revealing their guilty
conscicnee.

MR. CHAIRMAN : Question please.

SHRI S. KANDAPPAN :Iam coming
to that. Whatever they may accept or they
may disclaim, the fact remains that through-
out the country, now the Bharat Sewak
Samaj has become scandalous, and it is
another name for scandal, and there is no
denying the fact. One hon. Member,
during Question Hour, thought it fit to
cquate the Bharat Scwak Samaj with the
Prosperity Brigade in Madras. .. .....

MR. CHAIRMAN : What is his ques-
tion ?

“SHRIS. KANDAPPAN : I am formula-
ting my question on this basis. This is an
organisation which is supposed to engage It-
sclfl in desilting  water tanks, laying roads
constructing school buildings and such other
social work, but if only the Bharat Sewak
Samaj had engaged itselfl in that work,
th: Congressmen would have scen a para-
dise onecarth by now, but they dreamt of
such athing,as Mr. Ranga pointed out, in
the boginning when thce Bharat Sewak
Samaj wes founded, but unfortunately things
PR [, AR (Interruptions) Why are
they so agitated?

MR. CHAIRMAN : H: will ask his ques-
Lion now,

SHRI S, KANDAPPAN : The question
is this, and I would like to have categorical
answer to that. In view of all that has
happened and all that has been revealed and
acc:pted rather, the shocking reveleations
made by the PAC—the Chairman of the
PAC was a Congressman and not Mr,
Masanic.vooas :
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MR. CHAIRMAN : He may ask his
Question,

SHRI S. KANDAPPAN : I would like
to know from the Minister whether they
are prepared to confiscate all the assets that
are still there with Bharat Sewak Samaj
even at this late hour, and institute an inquiry
and take action against all those people who
are mainly responsible for this embezzle-
ment. Secondly, takingthisas a clue,taking
this as a warning, I would like to know

whether the Government are prepared to
inquire into the activities of all such so-
called social organisations to prevent this
kind of embezzlement of public moncy.

SOME : HON. MEMBERS rose

MR. CHAIRMAN : There are ten
members. They may not compel the Chair
to depart from the rules. It is the House
which has framed the rules. Why not bring
a motion to remove the rule from the Rules
Book rather than getting up every time and
putting the Chair in an awkward position 7

st wax ww | o e
aw IAE a9 ¥ e Axaan
o g S Ay A Aifeq

SHRI D, N. TIWARY (Gopalganj):
If you take any name out of the balloted
names, then I must be given a chance.

MR. CHAIRMAN : All right; I shall call
the names from out of the list,

st W AW : AW WA
FIEANE &F HY T 149 & AT
fearmar @ SEY w1 gATAT FWT e
Qo Hle ¥ 77 FEr ¢ fr Faifwdfez
TFET A1 § a8 foew ar@ s
qTE ¥qE W X A frar @ oAk
FEH! qg AT AMEY | § ATAAT TEa
g fesarag agl & 5 s wruew
F T FHEEEE FwET FTAWNA
w4 7 v R
fs IaF Waw e N aww F@ T
2 ? Tgare flo To Hlo ¥ WTIGY
saIfifer oEHET aE 9w w1
atm g, w9y o & froag
Y vl § 7
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oy ot @ oA s W
¥oF gur foear ot I W
e ¥ FEm frwe @ g, T
e &1 gfesmgaww afefrde Tw%
@ 7 g AW W oaEA A &
g

a7 a8 At 78 7ff 5 v ¥
TN F FIT FIE CEATHS FT AT
fet fammr &) fragaifades & o
Tl afer a7 oF A amimE-
swm e &g @3 3w F e
§? ¥ @ it s A fF e
I AT TFSE 3T @ g sregfe-
argotee afefrgedar @ & ? Frews
aRfad o #1 S gaafo dw F =«
AR swiw w Ay WY R T E
IaT IIY T FAr A wE T 4w
AT J9F 999 7 a8 T fF aw
gTarT & fag 12 § e wrm e
i FU A ACRT AT AT I U
TG TG § IAF AU 9T 9g Wi
A% T IF 7 F fegramg ?
FgmAw g e gEd # o ag
@ femvam & gy wwT A1 93fa
W 7 qar guir fw #1€ 0T aeredr
AT MR ¥ F g w8
AT | T A A AT R T AE
e

W WAL A q@ : WG qAw
gaTS #7 ¥faery  whEd, WE A
s AW wTEfaEr® & W@
AqF GHIT FAT T TF ATA-ATHAS
far &

%O AT W ;A |

ot FATATH TR TH FAF FATAT
I T e ¥ fawet § Wk =x
Ttdee d ot faedt § 'R wwar
¢ fr arge & Wt 9o% 1@ w9aT Mar
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1 F A agarg fr aowra g
WF IE AT AT T |
33D F oft guwt s o § A0
fedt Mg & gawr dax fear
¢ | Anforgwy grar sEEY aidae g
AR E | IEF 3 3N AR A qA
FLERT TqT 7% grA AT GAT IAF
fear mar § @ 9 A aw A ER-
arer Agr frar mar §, gEET dEQ U
o faaa I9% qRed i@ § I
FFE BT FE AT AW F ITH
fedl g & 15 FATT T IA AT
T Far ?

IF AFTT A A qeEd -
AEAAT § q SAEEAT R GY
qefaadr & 1 v FrewTsRaTy freaw
wezaa v faaa w7 F S g 7
AT FAT TEHR § T HI 97 &Y
T gr o 9ET € AR 9E
Aarasdr § | @add Jaeg %
T g 97 1 fregw o A@r
A% g ? wX 4% AN HWATE-
S § At fow q@ ¥ gEd awed
FMATEve &, ¥ faw aw ¥ Ty
g v o® ¥ gy W =7 gwdr
g1

oF AfEd §ETe FT wAE § A
qMEAT | WA SyfEweE TAwArEdy
wua & fau dut § )1 W sy
N A FFER TG A, o
free wrfim @St FT IR A
gar &4 & faw d@e €

# OF W T TN AR A
w7 FF T gEn ¥ AR o go o
¥ W w qEy gq qEr W g fE
m § fooft o ¢ W
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SHRI R. K. SINHA (Faizabad) :
This is very unfair. It should not be permit-
ted.

st o feg @ ST AgEq,
7 AT & AT AR dRE & qHT
sigm e ooy g e W
T T F FHAL KeATT AW
AR 9T 7y @, it afwefer sy
¥ vt a1 T & @w @ E
A AATE  d7, d7 e =R R
BRI R
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T w9 fF wrw FEw @ &
AT FE F AT A FTEEET F
WE ? W A @ F oweh wERw
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SHRI GADILINGANA GOWD (Kur-
nool) : The affairs of the Bharat Sewak
Samaj havc been very suspicious for a very
long time. I want to know whether it is a
fact that State units in the respective States
consisting of Members of Parliament were
constituted in the first Lok Sabha and when
in one of the States an opposition member
was elected as State Convener, not a single
Paper was sent to him thinking that the loop-

holes of the Bharat Sewak Samaj would be
revealed 7

o A ¥IT e mq@mr
T T ot agr o A g
IEN aga FWW T A oa@ X
T 1 9 e § & e AmEan
ifF s 2 fF W s
afzfede, gew wfefme fru
IR T I AT arfeE AT aXw
gl s @ Farid ar 7@ g
AR 3ITF & wHST A AEr A o
T A W4T gg T wEy & fR oW
9% garer #1 oy fafw faer 9Ed
Az W Gar @9 fEar T,
T A fR R owE & i ) 0w
geas fod § foama) wearaAn A
IU-wEE wAT ¥ foey @ Sew W
WIT ¥EF @ETH #1 ® ¥ G
faar a7

it rivax fag (@i : s
WEIg, W1 WAl WERd T HEA &
FTETeT &0 R 98 "I WRTHI F
AT AT AT TE GHIH FT g G
o dro smdo #1 @Y fear w@m
a gy Afefimw  oeEEd
FOAT 7 A GEET ATOEATET AEAE
e WERY, qg A ¥ 0 T
FCWE AR TP W vAw Ag J
axE
SHRI R. K. SINHA : This discussion

on the Bharat Sewak Samaj is being uscq
to sully the name of Shri Gulzarl Lai
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Nanda and Shri Lalit Narayan Mishra with
out any proof and I protest againstit. I
would like to know from the minister
whether after 1953-54, every year Bharat
Sewak Samaj has becn submitting annual
audited reports of accounts and whether in
1966, after 12 years, when it was asked to
submit a 12-year report, that also was sub-
mitted ? 1know the names of the leaders of
the Communist Party of India, the R.S.5.
and Bhartiya Jan Sangh who have been
functioning in the Bharat Sewak Samaj and
also in the Bharat Sadhu Samaj. May 1
know whether Bharat Sewak Samaj is an
non-partisan  organisation, with which
Speakers of Assemblies and Chairmen of
Councils have been associated 7 (Interrup-
tions),

wfawen darem & (wfawe sear-

Tq) W Har (st Fo Avo fww) :
guafy #gRy, § I &gE A W
ET HAT wTEar gi—fAay W S
TG §, TAH VA" A AEE I
TEIGETHT St qW, T AR &R
I TATR EET A Fa fF fage w5
foar ofag & ¢ 1§ F9 ¥W
gn fomed smmr g fe el A
fog & am & 27 9@ wwAT AFF
fazgr fam mar —F & faww &
Fg g § fF ag faeger
aq @ A # oA A o
HT A AR TR A€ g
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g TeqearY & & @ 5w AT
¥ qrfeam=y %0 &9 § wf,
1957 %€ & &4T § | 9§ W FEY
®T IA-AEIAT §AHT, € A1 195556
¥ gar a1, 7 § 9® T UG
et Fqgoear A

st ®g famd : @mv 1955 F Afeq
ay few d mEw AR g 7

st wfaa srower few - my famd
off, & oy A A AWM oF@
# feft Wit oy & fd dOe
#F aw g7 Afod | feadr

fe<dt fafree ar R &% wifew v
frwge faar o1 | adE=e § 1957
#qmr 41, 139%, 1957 H AR
14 W%, 1957 ®1 #7 IR W@

SEr TF T FT @A I 30g
FT T & fq—AF, a2 7 q9-

qEat ®1 AE F§ AR IEY AW
g R | T T ¥EE
a7 FIAT 41, W ¥AF qWOo
w1 W dmr A 9T 9T, IEET AfEE
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[ft wfory aromw frst)

g &, Iwwr A aiw afefwde §
N I oF dmr o aEy A
2w g a fazdr ft @ T
gwE |
SHRI RKANWAR LAL GUPTA : Arc
you prepared to face & judicial inquiry ?
SHRI L. N. MISHRA : What for ?

SHRI KANWAR LAL GUPTA : For
embezzlement and all that 7

SHRIL.N MISHRA : Sir, I am giving
a personal explanation. I am not replying
on behall of the Bharat Sewak Samaj.
I am giving an explanation as L. N.
Mishra, as an individual, as a citizen of
India,

That is all that I have to say.

MR. CHAIRMAN :
swamy.

Shri Gurupada-

St vAT A™ T ;. WY EAE
gaT #1 ot e Hfad, e A Er
& &

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT
AND CO-OPERATION SHRI M. S.
GURUPADASWAMY ) : Mr. Chairman,
Sir, at the outset, I would like to make it
very clear that Government had no collu-
sion with Bharat Sewak Samaj, and [ also
want to make it clear on this occasion that
there is no questionable political motive of
any kind in our relationship with Bharat
Sewak Samaj,

SHRI KANWAR LAL GUPTA : Itis
your baby .

SHRI M. S. GURUPADASWAMY
A sweeping allegation has been made by the
hon. Mover of this discussion that no attempt
has been made so far by Government to
reply, or take action, after the Public Ac-
counts Committee made its report. He
himself has stated later on that wvarious
attempts have been made in the past.

SHRI N, K. SOMANI : No fruitful
effort has been made.

SHRI M. S. GURUPADASWAMY :
That is a different matter, Three attempts
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or ecfforts were made to consolidate the
accounts, look into the various activities
of the BSS, So, it is not true that Govern-
ment have not taken steps of any kind
after the PAC made its report.

SHRI MADHU LIMAYE : Did you
succeed 7

SHRI M. S. GURUPADASWAMY :
For the information of the hon. Member,
PAC made something like 63 recommenda-
tions and out of the 63 recommendations
nearly 60 recommendations have been
replied to, either in part or in full, and only
3 recommendations have been outstanding.
Among the most important recommendations
the one that is outstanding is about the
consolidation of accounts of BSS since its
inception. That has been engaging our
attention all along. When this matter was
taken up by the Planning Commission afier
the report, it constituted a Sub-Committee
first and then a cell to look into the accounts.
They have also submitted reports. 1 would
like to place all these things in proper pers-
pective just to disabuse the minds of the
hon. Members, just to remove any wrong
impression in their minds that nothing has
been done.

The hon. Member raised an issue whether
BSS has got in its membership people drawn
from other parties.

SHRI KANWAR LAL GUPTA : No,
not at all.

SHRI M. S. GURUPADASWAMY :
Let me answer it. .. .(Interruptions)

Mr. CHAIRMAN : Why do you all not
listen to the Minister 7

SHRI M. S. GURUPADASWAMY : I
am comingto all the points raised by the
hon. Members. , . .(interruptions)

gaafa
ECic il
aqT

WA ;T JAL AT
g Ay § A A e
Lol T 3 E | A ST
TS HTIHT T LT FT ANET
faqr, s a3 waw A afad,
aff @ § gEw A gTAW FT WG
AT AT IAET AT A GAAE

SHRI M. S. GURUPADASWAMY :
The BSS consists of not only Congressmen
but others also, Let me make it very clear

T
qrét
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that this organisation is not the agency or t!w
agent of the Congress Party. I think its
constitution provides, allows or permits
membership of people belonging to all the
political parties. As a matter of fact, its
composition indicates that not only Cong-
ress- men but others are also members of
this organisation.

Having done that, I would like to answer
a few leading questions of my hon. friends
The hon. Member, Shri Madhu Limaye
has asked me whether the BSS has received
some amounts from the international agen-
cies.

This is the information which has
already been made available to the Housc.
It is not a secrct. We have laid before
the House the source of funds for the
Bharat Sewak Samaj and these funds are
primarily meant for relief and rchabilitation
...... (Interruption). 1 will give you the
date later on, if you want; but it has been
laid.

sit 7y fawd © g8 @ for w@w
Az & sgaar g fF fedem adi
g Ik g R E fr s
#1g9 Tere @ T Ay afee
TAFI IF FIF JAT AR |

SHRI M. 5. GURUPADASWAMY :1
think, you are not appreciating. The infor-
mation to the House was about the moneys

received from various sources. That has
been laid before the House,

SHRI MADHU LIMAYE: As revealed
by Bharat Sewak Samaj ?

SHRI M. S. GURUPADASWAMY :
That is so; of course, that has been revealed
by Bharat Sewak Samaj.

SHRI S. KANDAPPAN : When they
are questioning the very bona fides of the

Bharat Sewak Samaj, how can that be taken
as authentic ?

ot 7y fomd : wr oy Ay ARy
¢ fe 9u% ammar dwr o frar 22
AW W TE ¥ ooAw § fFofw
fafaed, mﬁﬁﬂﬁﬂtw_
T vhw fafret ¥ wgr e g
Tw ¥ @ a@ N e ferod

Samaj (H.AH. Dis.) 27184

Wy #, 4% v A ol § ey

& g sy awy fs wrlt & o frelt
a1 feaet fsft o

SHRI M. S. GURUPADASWAMY :
I agree that this information was given to us
by Bharat Sewak Samaj; I am not disputing
that point at all.

This fund is meant primarily to meet the
various  activities undertaken by Bharat
Sewak Samaj like relief and rehabilitation,
running of free kitchens in Bihar, rendering
relief for Koyna earthquake victims and the
like.

SHRID. N. TIWARY : All this must be
after 1966,

SHRI M. 5. GURUPADSAWAMY :
1 do not have the dates here, but Koyna is
recent.

SHRI D. N. TIWARY : Bihar also is
recent.

SHRI M. 5. GURUPADASWAMY : Out
of these funds the Bharat Sewak Samaj has
maintained $25,000 in their accounts.

‘Then, a friend of mine has asked whether
the General Financial Rules has specifically
stated that there has got to be consolidation
of accounts or not.

SHRI JYOTIRMOY BASU : You are
the defence witness.

SHRI M. S. GURUPADASWAMY :
I am not a defence witness.

There is no specific mention of the word
“consolidation” in the rules, but it is made
clear there that before giving grants the
financial position of the body or agency
which takes the grant or assistance should
be inquired into and the Government should
know beforehand whether that body deserves
any assistance or not,

SHRI KANWAR LAL GUPTA : Why
did you not ask before 1965 for the eonsoli-
dated accounts of Bharat Sewak Samaj ?

SHRI M. S. GURUPADASWAMY : 1
am not disputing it at all; T am only answer-
ing the specific question as to what is the
implication of this rule. 1 am not running
away from the position that the Public
Accounts  Committee has taken. The
Public Accounts Committeo has said that
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there has got to be consolidation of
accounts. The Bharat Sewak Samaj, for the
information of hon. Members, has submitted
individual accounts for all their activities—
that is a fact—though they have not been
able to consolidate their accounts for over a
period of years.

SHRI KANWAR LAL GUPTA : You
asked for the consolidation of accounts only
after 1965,

SHRI M. S. GURUPADASWAMY :
No. The Public Accounts Committee wan-
ted consolidation of accounts of all the years
since 1952,

SHRI N. K. SOMANI : What is wrong
with that ?

SHR1 M. 5. GURUPADASWAMY :1
am not saying whether it is wrong or right;
1 am only putting facts before the House.
As a result of the efforts made, three years’
consolidation has been brought about more
or less.

The consolidation was not possible in
respect of other years so far. Thisis a fact,
So, there has not been complete compliance
of the P.A.C. recommendations so far as this
is concerned. It is a very important recom-
mendation that the P.A.C. has made.

Now, the Members have said that there has
been misuse of funds, embezzlement and the
like. I have gone through the papers and
there has been no mention of misuse of funds.
But there are, as pointed out, certain cases of
defalcations of a sort which is a matter again
for investigation. I do not know whether
they have misused funds or not. At this point
of time, I cannotsay all the funds that
have been given to Bharat Sewak Samaj
have  been properly utilised. But let me
also make it clear to the Members that we,
as the Government, are concerned directly
with those moneys that have been given

to them, not so much concerned with the
moneys given to the Bharat Sewak Samaj
by other bodies. There may be voluntary
donations; there may be contributions from
some associations, some companies, and we
are not so much concerned with the contri-
butions, assistance, given by such bodies.
Wo are tcally concerned with the assis-
tance given by ‘us to the Bharat Sewak
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Samaj. To that extent, it is incumbent on
Bharat Sewak Samaj to satisfy us whether
the moneys given by us for various types of
activities have been properly utilised.

Since the question was raised the other
day, we have taken some steps in this regard
and we are addressing letters to State
Governments because the State Govern-
ments are also concerned with the Bharat
Sewak Samaj activities. Without informa-
tion from the State Governments, it will
not be possible to correlate or coordinate and
to consolidate various accounts, So, we
are addressing letters tothe State Govern-
ments and also we are getting in touch with
various Ministries here. Not only the
Planning Commission but other Ministries
also have been giving donations. We have
been in contact with these Ministries and we
have been asking them to furnish the amounts
of money that have been given to the Bharat
Sewak Samaj and the accounts submitted
to them by the Bharat Sewak Samaj. Be-
sides that, we are also asking thc Bharat
Sewak Samaj to meet us and furnish us all
relevant material so that we may come to a
judgment.

Lastly, an insistent demand has been made
here that some sort of drastic step, a sort
of inquiry has got to be made..........

SHRI N, K. SOMANI : Judicial inquiry.

SHRI M. S. GURUPADASWAMY :
1 am coming to that. (Interruption) As a
matter of fact, my friend read out a passage
stating that the P.A.C. was itself satisfied with
the replies given, the action taken, though
delayed. They have only pointed out that
there was some delay but, by and large, they
have pointed out that they have been satis-
fied with the replies given by Government.
I am not giving any chit at all............

SHRI N. K. SOMANI : Not in respect
of accounts; youdon'thave the consolidation
of accounts.

SHRI M. S. GURUPADASWAMY:
The consolidation is different. 1 have
dealt with consolidation separately. I am
not sheltering. . . .(Interruption) One insis-
tent demand is that there should be an

inquiry...... ..
SHRI N.K. SOMANI : Judicial inquiry,
not departmental inquiry.
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SHRI M. S. GURUPADASWAMY : 1
think, the hon. Members will be happy if
1 read the letter written by the Bharat
Sewak Samaj itself. I do not want to say
much about it. The Bharat Sewak Samaj
itsell has asked us to set up a judicial inquiry.

“Wiay I read only that relevant passage which
makes it very clear ?

SHRI RANGA : Now that he is reading
it, let it be placed, the whole of the letter of
the Bharat Sewak Samaj, on the Table of
the House.

SHRI M. S. GURUPADASWAMY:
1 will read the whole of it.

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIVAN
"RAM) : It will be placed on the Table of
the House. But let him rcad that letter.

SHRI M. 5. GURUPADASWAMY:
The letter reads like this :

“This is in continuation of our Joint
Secretary, Shri Sheo Shankar Singh's
letter of 9th instant.

“I have given further thought to the
whole question. Allegations have been
made repeatedly creating the impression
that there has been failure on the part of
the Bharat Sewak Samaj to submit
audited accounts in respect of the grants
reccived by it, and there is also mention
of some lapses on its part in this respect.
The Samaj maintains that these allega-
tions are unfounded.

“The Samaj has done all that was re-
quired of it in respect of submission of
accounts and we would feel grateful if
an opportunity is given to the Samaj to
indicate its position in the eyes of the
Parliament and the people of India. We
are sure that an impartial enquiry would
dispel the wrong impression that the
Samaj had not discharged its obligations
to submit audited accounts from year
to year in respect of grants reccived by it
from Government of India on the basis
of the conditions attached to the grants
by the various Departments of Union
Government.

“I am to add that prior to 1965-66, there
was no condition for submission of con-
solidated accounts. The condition of
submission of consolidated accounts by
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in the letters sanctioning the grants for
the year 1965-66 and this is being
complied with.

“It is requested that the enquiry about the
submission of the accounts should be
conducted by a high judicial officer and
completed at an carly date.”

SHRI KANWAR LAL GUPTA :
Enquiry about accounts, about their activi-
ties, about the embezzlement, about every-
thing........

SHRI JAGJIVAN RAM : Irrclevant
issues arc being raised. The whole thing
has been raised out of the Report of the
Public Accounts Committee, The Public
Accounts Commitiee is concerned with the
prudent utilisation of the grants given to the
Bharat Scwak Samaj and to see whether
proper accounts for the amounts advanced
to it have been rendered or not. If any
judicial inquiry is going to be set up, I
want to makeit clear, it will be only for the
purpose of secing whether proper accounts
of the grants advanced to the Bharat
Sewak Samaj by the Government of India
have been rendered or  not.

SHRI KANWAR LAL GUPTA: Both
State and Central Government money.

SHRI JAGJIVAN RAM : Iam saying,
the grants advanced by the Central Govern-
ment to the Bharat Sewak Samaj.

SHRI KANWAR LAL GUPTA : Stale
Government also.

SHRI JAGJIVAN RAM :Howcanl ?
Why docs he confuse the issucs 7 Is Parlia-
ment competent Lo go into the accounts of the
State Government ? We should know
our limitations. We can pass only our
accounts. Thercfore, whatever  judicial
inquiry is set up, it will be to see whether the
accounts for the money advanced by the
various Ministries or Departments of the
Government of India have been rendered
or not.

MR. CHAIRMAN : The House stands
adjourned till 11 A.M. on Monday.

19:55 Hirs.

The Lok Sabha then adjourned till
11 of the Clock on Monday, March 25,
1968/Chaitra 5, 1890 (Saka).
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